. omA9T] . Tadian Army (Amendment). v iws

" AQT No. X oF 1917,

[Passep mr tae Inpian Leeisnatrve Countm]  #°

(Becesved ke assent of tbe Govemm General on tlze 215t March,

1917 )

"An Aot further to a,mend the Indmn Army

YILT of 101T.” ©

Act 1911,

:“THEREAS it is expedlent further to amend
© VIII of 1913,

the: Indian Army Adct, 1911 Ir, is- hereby
enacted as follows :—

1. This Act may. be called the Indla.n Army Short title.

: (Amendment) Act, 1917.

»‘.r

9. In section 52 of the Indian . Army Act 1017 Amendment -

of sevhion 53 -
; (herema,fter referred to as  thesaid Act **), after the of Act VILI
. words “ in such manner,” the words ¢ and to such of 1811,
v exten > ghall be inserted. . .

) section shall be inserted, namely :—

‘8. After section 52 of the said Act the followmg Tnsértion of .
new section
B2A in Act '

€ B52A. (1) In the case of -all persons subJect to. gg\fg:mm%:; .

‘this Act, being prisoners of war,. whose pay and iependants of

;allowances have been forfeited under sectign 50, but ?vr;:mé“ of

in respect of whoni a remission has been made under

: sechon 52, it shall be lawful, notw1thstandmg any

provision in any enactment or aug rule of law to the |
contrary, for proper provision to be made by the pre-

- seribed authorities out of such pay and. allowances for

any dependamnts of such persons, and any such remis-

- sion.shall in that dase be deemed to apply only to the

- balance +hereafter remammg of such pay and allow-
: ances.- B

(). Any payments hitherto. made to. dependants '

: by way of deductions from pay and allowances which, "

if this section had been in force, could have been

vahdly made are hereby validated.”
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me 4 Tn sectlon "6 of the said Act in sub-sectlonfj '
of vm (1), the words * held by the" OOmmandmg Officer of
L Oorps or department” and sub~sect10n (2), are.
. hereby repealed,
; 5. For section 112 of the sa1d Act, the followmg: :
~ section shall be substxtuted namely —

VI ot ) 1911 ' L

- Pardons and “119; When a,ny person sub]ect to this' Act has
romissions: - heen convicted by-a Court-martial of any offence, ‘the
_ Governor General in' Council or the Commander-in-

Chief in India or; if the case of a sentence which he

“could have confirmed or which did net require confirms
ation, the Officer” OOmma,ndmg the Army, Division

.-or Independent Bnga,de in which sich person. at the

~time of hisconvietion was. servm ) OF the prescnbed ‘
oﬁicer may—-'. . :

-(1) pardon the- person; |

3 (2) m1t1gate or remit the pumshment a.wa,rded

S or ‘commute such punishment for any less. =
punishment " or pumshments mentloned '

in‘this Aet; = -

(8). 6rder the restoration to him ol:any service or
fothér adxgantage forfelted 'under hJs -
sentence ;

“been msmlssed fherefmm 3

‘Prowdeil that a sentence.of transporta—.tmn shall
not be commuted for a sentence of iraprisonment for

. f‘ by the Oourt 2

be made for dependants under -.

proglsmn sho ld

- +(4) re-admlt him -to the service When he has-f -

- berm, exceedmg the term of transportatlon a.wa,rded o

What v-persoﬂs, to What amounts and ’m Wha,t manner,f S




